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REPORT OF THE JOINT COMMITTEE CONSTITUTED BY HON’BLE 

NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE, CHENNAI IN APPEAL 

NO. 22 of 2020 FILED BY SHRI RAVI, KOLLAM DISTRICT & OTHERS VS 

UNION OF INDIA & OTHERS. 

1. PREAMBLE 

The Hon’ble National Green Tribunal (NGT) in its order dated 18th September 2020 in Appeal 

No. 22 of 2020, issued following direction: 

 “7. In order to ascertain the genuineness of the grounds alleged, we feel it appropriate to 

appoint a joint committee comprising of 1) a Senior Scientist from Ministry of Environment, 

Forest and Climate Change, (MoEF & CC) Regional Office, Bangalore, 2) a Senior Scientist 

from State Environmental Impact Assessment Authority (SEIAA), Kerala, and 3) a Senior 

Officer from the office of Director of Mining and Geology to inspect the area in question and 

submit a factual as well action taken report if there is any violation found, including any 

suppression of fact in the application regarding the existing quarries nearby and the distance 

criteria etc., 

8. They may also ascertain the terrain of the area in respect of which the permission was 

granted and its impact on environment and water bodies if any, nearby residential area 

including that of the appellants and siting criteria etc., 

9. The Ministry of Environment, Forest and Climate Change (MoEF & CC) Regional Office, 

Bangalore will be the nodal agency for co-ordination and for providing necessary logistics 

for this purpose.”  

2. COMPOSITION OF THE JOINT COMMITTEE 

In compliance of above-mentioned order, the Integrated Regional Office, Ministry of 

Environment, Forest and Climate Change (MoEF & CC), Bangalore, vide letter No F. No. EP / 

12.7 / NGT/69/KER/ dated 18.01.2021 has requested the SEIAA, Kerala and Department of 

Mining and Geology, Kerala to nominate Senior official for the Committee to complete the task 

as assigned by the Hon’ble NGT.   On receipt of the nomination, following Committee has been 

constituted: 
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Sl. 

No. 

Name and Designation Organization/ Department 

1. Dr. Jayachandran, K. 

Member  

Nominee of State Environmental Impact 

Assessment Authority (SEIAA), Kerala. 

 

2. Mr. M.M. Vahab*, Geologist 

 

Nominees of the office of Director of Mining and 

Geology, Department of Mining and Geology, 

Kerala. 3. Mr. Shajikumar, T., Geologist 

 

4. Dr. S. Prabhu 

Scientist - C 

Nominee of Ministry of Environment, Forest and 

Climate Change (MoEF&CC), Integrated Regional 

Office (IRO), Bangalore. 
 

* Mr. M.M. Vahad, Geologist, though was part of the inspection team, has not signed the report as he was retired 

from the service on 28th February, 2021, prior to finalization of the report.  

All the members have gathered requisite information related to the project based on available 

records and digital technologies (google maps) / GPS etc. and a site visit was undertaken on 

10th February, 2021 to ascertain the facts in the matter. Smt. Veena. M. Nair, Asst. Geologist, 

DMG, Kollam, Kerala was also present.  

 

Fig.1. Joint Committee Members at Quarry Area. 
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3. BRIEF ABOUT THE PROJECT: The Members noted that, this appeal was filed 

challenging the Environmental Clearance (EC) granted by Kerala State Environmental Impact 

Assessment Authority (SEIAA) to M/s. Tansa Mines vide number 1201/SEIAA/KL/2014 dt 

14.10.2019 for conducting quarry operation in Mancode village, Kottarakkara Taluk in Kollam 

District, Kerala. The nearest town is Mancode about 0.380 KM, from quarry site.  The Joint 

Committee noted based on the records that, PA has obtained all necessary clearance from 

various departments and thereafter, PA has started mining works on 20th May, 2020.  

 

 

Fig. 2. Google Earth Map of Quarry Area.

 

Fig. 3. Present Mining Area at Project site. 

Quarry Area 

Present Mining area  
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4. STATUTORY CLEARANCES FROM VARIOUS RELEVANT AGENCIES 

4.1. Environmental Clearance (EC): The Joint committee noted that M/s Tansa Mines 

have obtained Environmental Clearance from SEIAA, Kerala vide number 

1201/SEIAA/KL/2014 dt 14.10.2019 for the Building stone quarry. The total quarry lease area 

of the project is 4.5592 Ha, which is non forest land, Government land. According to EC, the 

project Authority has been permitted to mine 3,00,000 MTA per year first three years & 

1,70,000 MT for next seven years. The EC is valid up to 5 years from 13.10.2024 (Copy is 

enclosed as Annexure - R1). 

4.2. Consent for Operation: PA has obtained Consent for operation from Kerala State 

Pollution Control Board Vide File No PCB/KO/ICO/G/304/2019 dt 16th November, 2019 for 

discharge of effluents under the water (Prevention and Control of Pollution) Act, 1974 and 

emission under the Air (Prevention and Control of Pollution) Act, 1981 and which valid up to 

30th September, 2024 (Copy is enclosed as Annexure - R2). 

4.3. Mining lease and Mining order: Director of Mining & Geology sanctioning the 

quarrying lease vide No. 27/2020-21/11640/M3/2018/DMG dt 13.05.2020 and the quarrying 

lease deed executed for a period of 10 years (Copy is enclosed as Annexure – R3). 

4.4. Explosive License: PA has obtained Explosive License from Petroleum & Explosives 

Safety Organisation (PESO), Ernakulam Vide No E/SC/KL/22/302 (E11754) dated 22.01.2020 

the same expired on 31.03.2020. Thereafter, PA has got renewal of license which is valid up to 

31st March, 2025 (Copy is enclosed as Annexure – R4).   

4.5. Panchayat clearance: Lessee has not obtained panchayat (D&O) license. However, the 

Hon’ble High Court in interim order dated 16.3.2020 in W.P(C) 8008/2020 instructed the 

department to grant quarrying lease by considering that the proponent is in possession of a 

deemed D&O license.  

5. Few local people met the Joint Committee and submitted a representation singed by 

Shri Ravi, the applicant wherein it was stated that the mining is being carried out outside the 

mine lease area, road to mining is not as per the approved mining plan, chances of landslide/ 

rockslide etc.  (Annexure - R5).  
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6. DELIBERATIONS OF THE JOINT COMMITTEE 

Hon’ble National Green Tribunal in the order dated 18th September, 2020 directed the Joint 

committee to look into the following:  

i. To ascertain the terrain of the area in respect of which the permission was granted 

and its impact on environment and water bodies if any, nearby residential area 

including that of the appellants and siting criteria etc., 

 

ii. To submit a factual as well action taken report if there is any violation found, 

including any suppression of fact in the application regarding the existing 

quarries nearby and the distance criteria etc., 

 

In order to deliberate on the above given Terms of References (ToR), the Joint Committee 

after inspection of the quarry and nearby area examined relevant documents like application  

(Form-I) submitted by the PA for obtaining EC, clearances such as EC, CFO, permission of 

Panchayat certificates of Explosive, Mining lease, Mining orders etc., Based on the above, each 

ToR has been deliberated in detail and following are the observations/comments:  

6.1 To ascertain the terrain of the area in respect of which the permission was 

granted and its impact on environment and water bodies if any, nearby 

residential area including that of the appellants and siting criteria etc., 

 

Terrain of the area:  The Joint Committee noted that the quarrying area is undulating 

terrain and some area has hillock. The lease area is 4.5592 hectares, which includes non-forest 

and Govt land.  

Water body: The Joint Committee observed that there is no water body/nalla/stream near 

the Quarry area except rainwater in old quarry area.  

Siting criteria of Residential Area : As per notification issued by the Government of 

Kerala vide GO(Rt)No.25/2017/ID dated 22.6.2017 “the permit holder shall not carry on or 

allow to be carried on any quarrying operation at or any points within a distance of 100 

meters from any railway line except with the previous written permission of the Railway 

administration concerned and any bridge on National Highway or 50 meters from any 

reservoir, tanks, canals, rivers, bridges, other public works, residential 

building, the boundary walls of places of worship, burial grounds, burning 

ghats or village roads or one kilometers from the boundaries of National park 

or Wildlife Sanctuaries except with the previous permission of the authorities 
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concerned or the Government or the Competent Authority.” (Copy is enclosed as 

Annexure – R6).  

The quarry complies with all the above siting criteria. Based on inspection by the Joint 

Committee and records such as mining plan and approved survey map by Department of 

Mining and Geology, nearby habitations are located from 52.5 m (Mrs. Vasanthi, No. 489, 

Chithara Panchayath) to 89 m (Mr. Sudheer, Chithara Panchayath) against the requirement of 

50 m as per the above said Government Order (Approved Survey map enclosed as Annexure 

– R7). 

However, the Joint Committee has noted that as per General Condition Number 18 of the 

Environmental Clearance, “A minimum buffer distance of 100m from the boundary of the 

quarry to the nearest dwelling unit or other structures, not being any facility for mining shall 

be provided”.  The Quarry is not complying with this condition. 

Further, PA has informed that, they have purchased few of the houses located within 100 m, 

however, PA has not provided any supportive documents in this regard.  

Impact on Environment: The likely impacts from stone quarry projects are noise from 

drilling, blasting, vibration from blasting, dust pollution from vehicle movement etc. According 

to PA controlled blasting is carried out to minimize the noise and vibration, water sprinkling 

is being carried out periodically in the hall road to control dust pollution. The Joint Committee 

noted that as per the latest ambient air quality monitoring and noise level monitoring reports 

produced by the PA, all the parameters are within the limit. However, during the visit, the local 

peoples informed the Joint committee that blasting causes loud noise and vibration and a 

resident shown a damaged television and informed that it got damaged due to heavy blasting.  

i. The Joint Committee suggests that PA should not use heavy blasting metairies and to 

use only Non-Electrical technology for blasting/ should adopt controlled blasting 

technique and the maximum charge per delay is not more than 10kg to limit the PPV 

values to 10mm/sec. so as to control the vibration. 

 

ii. The access road shall be tarred to control dust pollution.  
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6.2 To submit a factual as well action taken report if there is any violation 

found, including any suppression of fact in the application regarding the 

existing quarries nearby and the distance criteria etc., 

The Joint Committee noted that according to the Form-I submitted by the PA to SEIAA for 

obtaining EC, there are no suppression of facts on the environmental sensitivity of the area. 

Copy of the Form-I is enclosed at Annexure- R8. 

The Joint Committee noted following non-compliance and violation:  

Non- Compliances with EC conditions  

• Tarring of access road has not been provided (General Condition No.2 & 8) 

• Buffer distance of 100 m from the boundary of mining to nearby dwelling unit has 

not been complied. (General Condition No.18) 

• Garland drains are not provided for channelizing the storm water. (General 

Condition No. 15) 

• Avenue Trees/Green belt has not been developed (General Condition No. 2 & 16) 

• PA has not followed as per approved Mining Plan (Specific Condition No. 5) 

• Environmental clearance letter is not uploaded on the company website (General 

condition no - 26). 

• Six Monthly compliance reports are not submitted to Integrated Regional office, 

MoEF&CC, Bangalore. 
 

Violations of Mining Plan 

The Committee observed that boundary pillars has not been established near the 

present working area of the quarry. It was also noticed that the lessee is using an 

approach road through the Government puramboke for transit of the mineral, though 

a different path is proposed in the approved mining plan. A communication in this 

regard had been sent to the Tahsildar for necessary clarification. The lease area 

adjoining the puramboke has not been found fenced. Benches are also not seen erected 

properly as envisaged in the mining plan.  The present working face is more than 10m 

high.  It was also detected that granite has been   quarried   unauthorizedly from the 

buffer zone of the lease area. 

Based on the   field   observations, Department issued a showcase notice to the quarry 

operator instructing to furnish reasons if any. The lessee then filed a reply explaining 

his grounds. It is reported that Mining & Geology department through the District 
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Geologist will take necessary legal action against the lease holder as per the provisions 

in KMMC Rules, after following the required procedures. 

7. CONCLUSION AND RECOMMENDATION: 

CONCLUSIONS: 

i. The quarry complies with all the siting criteria provided under the 

GO(Rt)No.25/2017/ID dated 22.6.2017 of Government of Kerala including 50 m buffer 

from the nearby dwelling unit. However, not complying with the EC condition 100 m 

buffer from the nearby dwelling unit. 

ii. The Joint Committee noted that according to the Form-I submitted by the PA to SEIAA 

for obtaining EC, there are no suppression of facts on the environmental sensitivity of 

the area. 

RECOMMENDATIONS:  

i. If the lessee intends to use the present path for transportation of quarried materials, 

then mining plan shall be modified accordingly. 

ii. The lessee shall erect all the boundary pillars as per the lease sketch and a certificate to 

that effect shall be produced from the revenue authorities. 

iii. The adjoining government properties shall be demarcated and fenced to prevent 

encroachments. 

iv. Revenue Authorities shall ensure that the conditions stated in NOC is properly 

complied. 

v. Revenue Authorities shall take necessary steps to realize seigneorage dues 

with regard to unauthorized mining in the buffer zone. 

vi. The access road shall be tarred to control dust pollution.  

vii. PA should not use heavy blasting metairies and to use only Non-Electrical technology 

for blasting/ should adopt controlled blasting technique and the maximum charge per 

delay is not more than 10kg to limit the PPV values to 10mm/sec. so as to control the 

vibration. 

viii. PA has to comply with all the EC conditions and submit a Half Yearly Report to 

Integrated Regional office (IRO), MOEF & CC, Bangalore. 

ix. PA shall strictly follow the approved mining plan. 

x. The IRO, MOEF & CC and DMG, Kerala to take necessary action on the non- 

compliances/ violations.  

*** 
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